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of the depositors urder Section 35(4Y
m’ot the Banking Companies Act,

{c) whether any representation has
been received by Government from

the depositors for safeguarding their
interests;

(d) whether it is a fact that the
directors of the said Bank have moved
the Punjab High Court for the grant
of moratorium; and

(e) if so, the reactions of Govern-
ment to it?

The Deputy Minister of Finance
g‘smﬂmﬂ- Tarkeshwarl Sinha): (a)
o, Sir.

(b) to (e). Certain representations
have ben received by the Central
Government, but the Punjab High
Court has granted a moratorium to
the bank under Section 37 of the
Banking Companies Act, 1949, and the
question whether the moratorium
should be continued is now under
consideration by the Court. It is not
possible at this stage to indicate the

action which Government may be in,

a position to take.

S8hrt Hem Raj: In view of the fact
that the Reserve Bank of India and
the Central Government are the last
repositories for safeguarding the in-
terests of depositors, how is it that
the Central Government or the Re-
serve Bank is not opposing the appli-
cation for moratorium?

Shrimati Tarkeshwari Sinha: The
Reserve Bank has been asked by the
Court to appear on 19th May. Hence
the question of opposing or not oppos-
ing does not arise. The Reserve Bank
has taken certain steps. They have
received representations. Everything
is sub judice. It is not fair for me to
give any information in regard to
that.

Shri Hem Raj: May I know whe-
ther the Central Government has re-
ceived any report from the Reserve
Bank of India on the working of the
'Himslaya Bank for 1957; and, if so,
may I know whether the Central Gov-
ernment will be directing the Reserve
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Bank of India to apply for liquidation
proceedings in the Punjab High Court?

Shrimati Tarkeshwari Sinha: The
interim report was received by the
Reserve Bank of India, but the final
report has not been received by the
Reserve Bank. Because of ‘the mora-
torium orders of the Punjab High
Court, everything is now sub judice:
Therefore, nothing further can be
done in regard to that. The Central
Government receiving any report froin
the Reserve Bank does not arise.

Shri 8. M. Banerjee: May 1 know
whether some of the representatives
of the Depositors’ Association came to
Delhi and wanted to meet the hon.
Finance Minister to place their views
before him and whether it is a fact
that the Finance Minister did not
meet the delegation,

Shrimati Tarkeshwari Sinha: No,
Sir, it is not a fact. But they sub-
mitted a memorandum.

The Minister of Finance (Shri Mor-
arjt Desal): A deputation had come;
but, I could not meet them for want
of time though time had been given.
I had to go away for some other thing.
But while going out ] told them that
I could not do anything at present.
That is what I did and I. could not do
anything more than that.

Shri Hem Raj: In view of the fact
that all the money in this Himalaya
Bank has been advanced by the direc-
tors to their relatives for their own
benefit and use, will the Reserve Bank
take any action against these direc-
tors?

Shri Morar}i Desal: Government
can say nothing because it is sub
judice at present.

Maintenance of Armed qus

Vehicles

-
Shri Rameshwar Tantla:
Shri V. C, Shukla:

Will the Minister of dee be
pleased to state:

(a) whether it is a fact that a
Canadian firm has offered to take
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oyar Abe oveshauling and repairs of
:;Nmu.d by sur Detence Fovces;
£b) if so, what are the details of the
effer made by this firm? :

The Deputy Minister of Detemce
(Shri K. Raghurnmaiah): (a) Yes. An
offer was received last year from a
Canadian firm.

(b) The firm offered to repair 4,000
wehicles of North American origin a
year at a cost of $1,000 (Canadian) per
vehicle. As the offer was not found
acceptable, the matter was not pur-
sued further. ’

Shri Rameshwar Tantia: May I
know whether entrusting such im-
portant work to a foreign flrm will
not affect our military secrets? Have
/we tried some Indian firms also for
this work?

Shrl Raghuramaiab: I have already
explained that this offer was not
accepted for various reasons. We are
going to have every repair work done
as far as possible in our own work-
shops?

Shri 8. M. Banerjee: May I know
whether there is any proposal to have
# small maintenance workshop sepa-
rately just for the repairs of these
wvehicles in a particular workshop?

Shri Krishna Menon: There is no
question of any proposal. There are
20 many maintenance workshops al-
resdy. It is only & question of ex-
panding their capacity.

Shri M. R. Krishna: May I know
whether this firm is going to repair
armoured vehicles or the ordinary
‘B’ vehicles?

Shri Raghuramsiah: The offer of
this irm has not been accepted; and
it relates to ‘B’ vehicles also.

° Mr. Speaker: The questions are
over. I will now call the questions of
hon. Members who were not present
when called. Shri Ram Krishan, Shri
Ajit Singh Sarhadi, Shri Bhogji Bhai,
Shri Vajpayee and Shrimati Manjula
Devi. Absent, So the questions are
Qwer.
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Shel Bhakt Darshen: Shri Mam
Krishua is here, Sir.

Mr. Speaker: Why does not the hon.
Meamber get up and put it? Does he
require the asgistance of a vakil here?

Shri Ranr Krishan: My name is not
included in the list.

Mr, Speaker: How does he say so?
It is printed Q. 2108.

Employees of Former PEPSU

*2106. Shri Ram Krishan: Will the
Minister of Home Affalrs be pleased
to state whether Government have
constituted the advisory Committees
to examine the service representation
of the employees of the erstwhile
State of Pepsu with regard to their
integration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
Central Advisory Committee to ad-
vise the Government of India on the
representations received from gazetted
officers of States has recently been
constituted. With regard to repre-
sentations from non-gazetted officers
of State Governments, an Advisory
Committee will function in each inte-
grated State. One such has already
started functioning in the Punjab.

Sarvdar Igbal Singh: May I know
the total number of representations
received from the PEPSU Govern-
ment officers?

Shri Datar: I am not aware of the
number of these representations.





